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GOVERNMENT OF ASSAM

ORDERS BY THE GOVERNOR

LEGISLATIVE  DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION

The 15th March, 2024

    No. LGL. 10/2024/7.–   The following Act of  the Assam Legislative Assembly which

received the assent of the Governor of Assam on 14th March, 2024 is hereby published for

general information.

ASSAM  ACT  NO. X OF 2024

(Received the assent of the Hon'ble Governor on 14th March, 2024)

THE THENGAL KACHARI AUTONOMOUS COUNCIL

(AMENDMENT) ACT, 2024
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GEETANJALI  DAS  SAIKIA,

Secretary,

Legislative Department, Dispur.
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No. 346 Dispur, Wednesday, 21st May, 2025, 31st Vaisakha, 1947 (S. E.)

GOVERNMENT OF ASSAM

ORDERS BY THE GOVERNOR

LEGISLATIVE DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION

The 21st May, 2025

No. LGL.10/2024/15.– The following Act of the Assam Legislative Assembly which

received the assent of the Governor of Assam on 17th May, 2025 is hereby published for general

information.

ASSAM  ACT  NO. X OF 2025

(Received the assent of the Hon'ble Governor of Assam on 17th May, 2025)

THE THENGAL KACHARI AUTONOMOUS COUNCIL
(AMENDMENT) ACT, 2025
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AN
ACT

GEETANJALI DAS SAIKIA,

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.

2250



THE ASSAM GAZETTE, EXTRAORDINARY,  MAY  21,  2025

Guwahati :  Printed and Published by the Director, Directorate of  Printing & Stationery, Assam, Guwahati-21.
Extraordinary Gazette No. 691 - 10  + 10 -21 - 05 - 2025.  (visit at– dpns.assam.gov.in)

2251




